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O R D E R 

02.03.2020   Reply-affidavit filed on behalf of the Respondent is taken on 

record.   

Learned counsel for the Appellant prays for and is allowed extension of 

time to file rejoinder within 10 days failing which right to file the same shall 

stand forfeited without reference to the Bench. 

 Post the matter ‘for Admission (After Notice)’ on 19th March, 2020 within 

first 5 cases. 
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